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 It is submitted by Learned counsel for the
respondents that grievance of the applicant has
been addressed.  He files a memo to that
effect, copy of which has been given to
applicants counsel.  Learned counsel for the
applicant agrees and does not want to press
the OA since the grievance of the applicant has
been addressed by the respondents. 

The OA is accordingly disposed of with liberty to
the applicant to take appropriate action, as per
law, if the grievance subsists.
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